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Shrimati Maimooaa Sultan: I intro-
duce the Bill. 

Shri S. M. Banerjee (Kanpur): Let 
her realise how generous we are. 

13.351 hrs. 

CONSTITUTION (AMENDMENT) 
BILL-

(Insertion of new article 368A) 

Shri Hart Vishnu Kamath (HoShan-
ga.bad): I beg to move for lelllVe to 
introduce 'a Bill further to amend the 
Constitution of India. 

Mr. Deputy.Speaker: The question 
is: 

''That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

Shri Bart Vlahnu Kamath: I intro-
duce the Bill. 

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL-

(Amendment of Section 144) 

Sbri Harl ViabDu ltamath (Hoshan-
gabad): I beg to move for leave to 
iatroduce a Bill further to amend the 
Representation of the People Act, 1951. 

Mr. Deputy-Speaker: The question 
is: 

'"nlat leave be granted to intro-
duce a Bill further to amend t,he 
Representation of the People Act, 
11151." 

The motion was adopted. 

&Jut Barl VbihDu Itamath: I intro-
duce the Bill. 

flPubUshed in the Gazette of India 
.-8-M. 

CONS~ON (AMENDMENT) 
BILL 

(Omission Of article 370) by Shri 
Prakash Vir Shastri 

Mr. Deputy-Speaker: The House will 
now proceed with the further consi-
deration of the following motion 
moved by Shri Prakaeh Vir Shastri 
on the 11th September, 1964:-

"That the Bill further to amend 
the Constitution of India be taken 
into consideration." 

There is a motion in the name of 
Shri Kamath that this debate should 
be adjourned. Are you. moving it, 
Mr. Kamath? 

Shri Hari Vishnu Kamath (Hoshan-
gabad): There is a motion standing 
jointly in the names of Dr. L. M. 
Singh vi, Sardar Kapur Singh, Shri 
Hem Raj and myself that the debate 
on the Constitution (Amendment) 
Bill which has been part-heard or 
part-discussed on the last day of the 
Private Members' day a fortnight ago 
be adjourned. 

I beg to move: 

"That the Debate on the Con-
stitution (Amendment) Bill, 1964 
be adjourned." 

While moving this I will say a few 
words, and that is that the Bill next 
on the agenda has been reported by 
Rajya Sabha with certain amendments, 
and I strongly urge that the amend-
ments made by Rajya Sabha slhould be 
considered by this House at the earliest 
opportunity, and if necessary, if pos-
sible, IIlnd desirable they should be 
resis~ by the House; particularly 
about retrospective efl'ect and all that, 
that must he resisted. In that case, 
there may be a joint session of the 
two Houses. Therefore, I do not; want 
the Hous.t! to rIAy a"ay frQm the BIlI 
which was moved by my hon. friend, 
Shri Raghunath Singh, in April last. 
It is Ialrealfy six months' old anGtt 
will be in the interett of parlilinen-
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tary traditions that a Bill pending for 
a long time should be disposed of as 
early as possible. one way or the other. 
I. 1jherefore. move that the debate on 
the Constitution (Amendment) Bill. 
1964. be adjourned. 

Some hon. Members Tose-

Mr. Deputy-Speaker; No speeches 
at this stage. 

Shrimati Renn Chakravartty (Bar-
rackpore): My point is that this motion 
has been brought forward in order to 
push out non-official business. This 
Bill is coming from the Rajya Sabha. 
We slhould not crreate any sort of pre-
cedent whereby we just push out 
something from the agenda and take 
up for discussion something out of 
turn ... (Interruptions). 

Shri S. M. Banerjee (Kanpur): 
only want to say that I have been 

disillusioned by the amendment of 
Shri Kamath: The effect of tihe accep-
tance of Shri Kamath's amendment 
would be the postponement of this de-
bate till the . next session. As we are 
not getting any opportunity for a dis-
cussion on Kashmir. which is an ex-
plosive subject today. this is the only 
opporturtity we ha:ve for referring to· 
it. So. I would urge upon Shri Kamatb 
to withdraw his amendment in order 
to allow a full-scale discussion on 
Kashmir. 

Shri Raghunath Singh (Varanasi): 
Sir. I support the amendment Of Sbri· 
Kamath. 

Mr. Deputy-Speaker; The question 
is: 

"That the debate on the ConstJ-
tution (Amendment) Bill. 1964, be· 
adjourned." 

The Lok Sabha divi1ed. 

AYES 
Division No.6] I [lUS hI'S;.. 

Abdul Wahld. Sbrl T. Deahmukh. Shd B.D. K ... r Lal. Sbr! 
Achuthan. Shrf Deahmukh, Shri Shivdji RllO S. Khan. Shr! Osman All 
Akbmma Om. Shrfmatl Dharamalinpm. Shri KOtoki. Shri LfI,dhar 
Aha. Shri A.S. Dlaho. Shri Koujalgl. Sbri H.V. 
AI ... Shrf Joachim Dixit. Shri G.N. Kora, Shri 
AI ...... Sbri Doni, Shri Kllinatha Krill, Shankar. Sbri 
Anoy. Dr. M.S. Dubey. Sbri R.G. Lalit Son. Shrl 
Ankineedu. Shri Dwivodl. Sbri M.L. Lalkar. 8hrl N.R. 
"bunath Singh. Shrl Blayaperwnal. Shrl Lumi Bal. Sbrimatl 
.. kUwaI. Sbri Gahmari. Shrf MaimOOlll Sultaa, Shrim'ti 

Bal KriaIuM Slllllh. Shri G,napali Ram. 8hrl Mal,iebaml. Shrf 
.... _. Shrf p.e. Gandhi. Shrl V.B • Malhotra. Shri hider 1. 
B ...... Sbrl R. Oanp Dovi. Sbrimati MaJIiah. Shrl U.S. 
".ntKun,..ri. Shrlmatl Gounder. Shrl Muthu Mandai. Shri V .... una Pro .. .t 
.... wa. Sbrl Gupta. Shri Badahah Maniyanpdan. Sbrl 
... umatul. Shrf Hmada. Sbri Subodb Marandl. Shri 
Bhapvati. Shrf llarnni. Sbri Anoar Maaurlya Din. Sbri 

Bbanu Pnbah SinIb. Sbri Hecla. Shri Matcbarafu. Shrl 
BbaMehama. Sbri e.K. Hem Raj. Sbri Mathur. Sbri Sbiy Chana 

BIIt. Sbri 1.B.S. Himatoinata. Shrf. Mehta. Shrf J.R. 
Borooah. Shrf P.e. Iqb&l Sinah. Shrf MIno. Sbrl Batar AI! 

BraJeahwar ProaoS, Sbri Iha. Shrf Vopndra Mlabn. Shri Blbbuti 

BrIJ .. 01 LaI. Sbri Joahi • Sbrimati Subhadra Mohanty. Shrf GoIr:ulananJ" 
Cbokoayerd, Shrf P.R. loti SarooJ>. 8bri MublUl.ShrI 

Cbanclrabhan Sin",. Sbrl JJOtiobI, Sbri I'PI Mukerjoo Shrfmati. Slaardao 
Cbaudhurl. Shrl D.S. Ka_ .. lya. Shrf Hubm Chaad Munmi. Sbrl David 

Cbaycla. Shrlmatl JOhn ..... KU::Ir:ar. Shri Gaur! Shank •• 14Prti, Sbri M.I. 
Oluni Lal, Sbri K_th. Sbrl Bari Vlahnu 0 ... Shrf 

·Dalle. Sbrl Kombl •• Sbrl h1iwol. IbrI 

DaUlt SlDab,. Sbri K ... ~.SbriS. PBIIdo, SbrI IC.N. 

~ •• IIotI •• K K._ ...... Sbri ...... LaJ. IbrI 
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·Pam. Shri K. C Sadhu Ram, Shrl Subbonlll&D. Shri 
Param.adnn, Shri Saba. Dr. S.K. Sub ...... a,..... ShrI T. 
Patel. Shri P.R. Sabu. ShrI Ramahwar Swell, Shrl 

.Patel. Shri R'Je.bwar Saipl. Shrl A.S. TIIhir. Shri MDbommad 
Pillai. Shri Nataraj. _tao Shri S.C. Tmtla. Shri Ramahwor 
Pnbbakar. Sbri N ... l SalllDlDi. Sbri TI....,.. Sbrl D.N. 
Pntap Siaab. Sbri Sat)'abhama Onl. Sbrl .... tI TI....,.. SbrlK.N. 
K .... UD.th Siash. Sbri Shah. ShrI MmabeDdn Ti....,.. Shrl R.S. 
RlJaram. Sbri A.b. ShrI Maaubbol TriPithl. Sbrl KriobDo Deo 

SbakUDta1a DnI. Sbrlmati Uik.,.. Shri Rajdeo Siaab. Sbrl Shoabroiya. Shri Vllvi. Shri .Ram Sewak. Shrl Sharma. Sbrl K.C. V..-. Shri RavlDdn Ram Swarup, Sbn Shoo NaroiD, Shri V_PI. Shrl Ramabadraa, Shri Sbree NUl,... Do', Sbri Venbtalubboiah. Sbrl P. Ramaswamy, Sbri S.Y, Shukla. Sbrl Vid1l CharoD Verma. Sbrl BoJ,ovlDd Rule. Shr; SiddlDonjapPi. Shri Vlrbhodn SiDah. Shrl RID .. R.o. Shri Siddiob, Sbri Viobram Proud. Sbrl Rio. Shri J .pa.tho Sidheobwar Pruad. Shri Wadi ..... Shri RID. Shei RIma path; Solanki. Sbri Yadan. Shei B.P. Ray, Sbrimati RCDuU Srinl ....... Dr. P. 
ROJ. Shri Bi .bWlDlth 

NOES 
Bmerj.e, ShrI S.M. I!liao. Shri Mohommad Pande. Shri Sarjoo 

oOIaturvecli, Shri S.N. Goni. Shri Abdul Ohaai Siaal>. Shri Y.D. 
Dojl, Shri Ker. Shri Probhot W.rior. 8hri 
Deo. Shri P.K. Mcmlli, Sbri Gopll D.n 

Mr. Deputy-Speaker: The result of from the place where the session of 
the Division is: Ayes 151; Noes 11. the House of Parliament or the sit-

ting of the Committee is heirlg held" The motion was adopted. he deLeted. 

IU3 bI'II. 
:.SALARIES AND ALLOWANCES OF 
MEMBERS OF PARLIAMENT (AM-

ENDMENT) BILL 
Shri Rarhunath Slnrh (Varanasi): 

I beg to move: 

"That the following amend-
ments made 'by Rajya Sabha 1n 
the Bill further to amend the 
Salaries and Allowances of Mem-
.bers of Parliament Act. 1954. be 
taken into consideration:-

ClaU8e 1 
1. That at page 1, fOT line 5. the 

following be substituted, name-
ly:-

"(2) It shall be deemed to have 
come in force on the 1st day of 
June. 1964." 

ClaUle 3 
2. That at page 2, lines" to 7, the 

'words "to a member whose usual 
place of residence is more than seven 

:hundred kilo-metres by rail or road 

ClaUl8 , 

3. 'That at page 2, clause" be 
deLeted.' 

Mr. Deputy-Speaker: Motion mov-
ed: 

That the follOwing amend-
ments made by Rajya Sabha in 
the Bill further to amend the 
Salaries and Allowances of Mem-
bers of Parliament Act. 1954. be 
taken into consideration:-

CIaU8el 

1. 'That at page 1. for line 5. the 
following be substituted, namely: 

"(2) It shall be deemed to have 
come ill force on the 1st day 
of June. 1964",' 

ClauRe 3 

2. That at page 2. lines" to 7, the 
words "to a member whose usual 
place of residence is more than seven 
hundred kilo-metres by rail or road 




